FAX 1 532-2400149 RECGISTERED f ALY

CUSTOMS, EXCISE & SERVICE TAX AMPELLATE TRITH:NAL
SR M0 Marg Ol Lines, 0] Hed Bouiiding.Allahaharl-211001

[ated: MOS0 G
To
Appelliveet ay por acdress i tble below
Fospoidom as e address in lable bl
Final Qrder Mo, ASTHEIA2016-FXING] dated 194082056
Tam directed Lo icansmil herewilh a venzfied vopy of erder passed By e Uridrazal unler section 35-C00) of the
Cronteal Everye nmd Snlf Act, 1934, \ ;’rﬁ i

~RSst, Heplstrar

Applivation Appeat Mame drd Address of Appelban

! EOTHAN CCE,GIHAZIABAD
' LG O Comples-10, Karaky Mebhra
Napar, Ghaialad 201302
Name and Address of
Respondent

2 THIAREY LAL & SOME (B LT,
CUTLROAL, MONAN HAGAL,
GiEAZLAVAL (UL,

Copry To

Jadvozatels) L Consulinalis):

4 Additional Iterty's Mame & Adidress

& Bar Association, CESTAT, Delhi

6 [¥rcoler Publications, Cwslos, Facie. LP Txtate, Delhi

T M Centas, Pulbeatians Pet Btd., 1512-B, Bhishm Ficonake darp, New Delhi-3

% Coirtpistty Lawe Jostilues of India Paa. Bid., Mo 2 (0ld no.3a), Vaithvieram Strecd, 1. Nagar, Chenms- 17

O Pasmann Allied Service Pol Led,, 59932, New Rohlak, Raad, Wew Thelhi-; HIGES

10 Easy Service Tox Cobine ot Com Bl Erd., 407A, 1scon Madl, Satcllite Buad, Alnuedabad-1 3

11 BAWCRLIN Advisars Pul. [id., LAW House, -8, Sector-10, Feridabad 210063 (Haryvanal

12 Toxlrubataline.cam v Lid., 2od Moo, Vasanr Arcade, Yasonl kang, Mew Dalbi - F100T0

13 ik Trofessions] Services Pve bad., TOF, Everest Block, Adiya Brelave, Hyderalad - 33

L4 The ICFAT society, 52, Nagarjuna Hill Pumjapuia Hyderabad - S0H082 _ _

15 bI¢% Knewledpe Processing Pvt, od Arsmanigementingdia.comd, - 15, st FloorCrass River MalLLz3n
Cerepapul, Nen: Kackardooma Court,Uhelhi-3 100432

16C.0R. 1T Office Copy rI/Iquar:l Tiile b § L
=

Asstl Heplstrar



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

MA-70042/16
& Ex. Appeal No.2678/09

Arising out of O/A No.128-CE/GZB/2009 gated 29.05.2009 possed Dy
Coramr, {Appeals) of Central Excise, Customs, Ghaziabad.

For approval and signature:

HON‘BLE MR. ANIL CHOUDHRARY, MEMBER (JUDICIAL)
HON'BLE MR, ANIL G. SHAKKARWAR, MEMBER {TECHNICAL])

.......

1. Whetnher #ress Reportars may be allowed to see
the Crder for gublication as per Rube 27 of the
CESTAT [Frocodure) Rules, 19827 r Mo

o Whesher i shoald be released under Rube 27 of the
CESTAT {Procedure) Rules, 1982 for publicalion
in any aulharitative report or not? s Yes

3. Whether His Lerdship wisnes Lo see the faiv copy
af 1he Ordes? : Seen

q. Whether Order is to be circutaled to the Departimertal
Authorities? s ey

Commissioner of Central Excise, Ghaziabad
LAPPELLANTLS)

YERSUS
M/s Pearey Lal & Sons (E.P.) Ltd.

RESPONDENT (S)
APPEARANCE

Shri . K. Deb, Asstt. Commr, (D.R.) for the Department
Mone for the Respondent {8}

CORAM,:

HON'BLE R, ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'ELE MR, ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)

DATE OF REARING & PRONOUNCEMENT . 19. 05. 2016
Fmahorper no. T JORB Y E/ZED!Q




Z Fx, Append No 2078409

Per Mr. Anil Choaudhary

Heard the AR, for Revenue. Appeal is disposed off as
withdrawr, as praved in E/M.ANO 70042/16, without entering intg
merits. M.A. also stands disposed off.

{Prancunced in the open Court)
. _Qr\]l IR e .. - -"_'"rhl- : _ﬁ?lf“’""_'_.":h

ha {Anil Choudhary}

Member {Technical) Member (Judicial}
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